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CENTRAL ADNINISTRATIUE“A' .
BANG&LURE BENCH:BANGALORE

_ MONDAY THIS THE SEVENTH DAY OF FEBRUARY, 1994

Presents Mr., Justice P,K, Shyamsunder, Vice Chairman

Mr. T.V. Ramanan, Member(A)

Mr. Jose George

Aged 32 years :

8/c. Mr, K.G. Georgs

Draughtsman Gr.1l

C/o. Chief Engineer

Air Force, No.2, D.C. Arse

MeEsSe Road, Bangalore—SSO 022, see

(By Dr. M.S. Nagaraje, Advocate]

: ve.

1. Shri C.V, Subramanisn
‘Secretary to Government of Indis
Ministry of Defence, Sena Bhavan
New Delhi,

2. Lt. Gen. VQN. Kapoor
Engineering in Chisef
Army Headquarters, New Delhi,

- 3. Maj. Gen. N,R, Khanna

Chisf Engineer
‘Southern Commend, FUneo

" 4, Shri M.V.S. Rag

Chief .Engineer
(Air. Force) No.2, D,C, Area
Bangalore-§60 022,

5. Brig.ﬂ.s Hanral

. Chief Engineer (Navy)
Birchgunj(PeCe)
Junglight, Port Blair
Anad'_amah- - 744 1 3. ) eoe

(By Shri M.S. Padmarajaieh, S.C.G.S.C.)
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Petitioner

Respondents

(Mr, Justice. P.K, Shyamsunder, Vice Chairmen)

It is not eppropriate to pursue thie Contempt

Petition, now that we find edmittedly the directions of

the Calcutte Bench have been complied with substantively.
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Or. M.S. Nagaraja, appearing for the petitionor says
that in terms of the order of the Calcutta Bench,

gome more money is still due to the PetitioneT. s

think it sppropriate to cbsarve 1f eny residual

amount is still dus to the Pgtitisner, thet will also
heve to be paid to him. In any case, let the petitionsr
make & representation to the authoritisa bringing to
their notice that something more is dus to him in terms
of the order of the Calcutta Bench. If that is done,

wa are quite sure iif the claim is found to be legitimate,

needful in the matter will bs promptly dong. ey

2, With these observations, the procsedings

ara dropped and notice dischargad.
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